
No. 312 of 2012 

iiakt AtliKi:ni ......,.,,.....,., 
Vs 

Llttttii oti tuba. & (.)r 	 Repnth'nt 

order dite41: 2&04.2012 

C(.)R AM: 

tiSll) 

-ieard Dr DR .M.shra, LU. CouneI for the 

appLicant and Mr S.K.()h.a, L U. Standing Counsel appeanng 

ir the Respond tRaiways on whom a copi 4.4 this OA 

has aLready been served. 

2. 	By filing this ('.A., the ipphcant has sought for 

the followmg relief: 

"(si) 10 aiiiit this O.A, 
..,...to direct thy Respondeits 

to consider the case of the pphcart as per 
last 	peentation 	dtd. 	03.07.201 .1 
(Ami.exure-A15) regardirg empaneiment as 

M. the same light as order dated 
16.04.2004 passed in (J.A.No. 52012001 
and ()A. 25605 and 336 to 4.3/05 which 
wa disposed otn 0.06.2005 (Axrncure-
A,4 senes) more receuUy m ()A..No 

o2.o 10 
(Annexi.we-Ai1 0) and order'dt. 31.03.2011 
in O.A.No. 3571200$ Ann.cxwe-Aii1) in 

milar)i situated case-s within a. time 
me to he shptdated by this Hczfblc 
)una 

iii) ....... to direct the Respondents 
:;cinsid,er the ease of the applicant as per 
resentatioii  



su htitutes on the basis of Circular at 
A.nn.exuie-AJ2 and not to perpetrate any 
discrimination between persons similarly 
situaed m K hurda R 	)1\ 	\ F41-VIS 

ntli-r hrec I \1'z;1rP of the rst'thik 
Si.th Jiastern Radways'. 

to diret the Respondent 
No.2 and 3 to consider the representation 
dId 	('4 (1 .20J I. 	ievim'5) of the 
applicant by reiaxmg his ptecirt age, as on 
the date of his apphcatin the applicant 
WaS Within the JMCScTibed 	limit tn 
imtar cases as per order. dated I . 04 2004 

in 	No 5"01_00l 
A!4 

And pass any other ofder.,.... 

3, 	Vidc paragraph9, the applicant has prayed frr 

disposil of this 0.4. at th-cl stage of 	mssin directing 

Respoiident No.3 to consider the representation dL 03.07.20 t .1 

Annexure-Ai). 

4. 	Since the representation of the applicant as at 

nnexure-AL5 is pending with Respondent 'No.3, we, at this 

stage, wthout entering into the merit of the case, deem it 

proper to send the case before the competent authontv to take 

a decision first on the pending representation. As agreed. to by 

the Ld. Counsel for the parties, we threct Respondent No. 3 to 

etpding  res itatio 	dpas anordconsider h 	 m  

within 90 days froni the date of receipt of copy of this order. 

5, 	With the above observation and direction, the 



6. 	Semi copy of this ordeT to the Repontients and 

free copies of this order be handed over to the Ld. Counsel 

le rn  kr te 


